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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

EA No. 11/2023
in
OA No. 89/2021

IN THE MATTER OF:-

VARUN ~ we..APPLICANT(S)
VERSUS

GOVT.OFNCTOFDELHI& ORS ... RESPONDENT(S)

REPLY AFFIDAVIT ON BEHALF OF THE MINISTRY OF
ENVIRONMENT, FOREST AND CLIMATE CHANGE., RESPONDENT
No. 6.

I, Ved Prakash Mishra S/o Shri Ram Sidh Mishra, aged about 50 years working
as Joint Secretary in the Ministry of Environment, Forest and Climate Change
(MoEF&CC), Aliganj, Jorbagh-110003, do hereby solemnly affirm and declare

as under:

1. That I am the duly authorized officer of the Answering Respondent and as
such fully conversant with the facts of the present case derived from
official records and hence conversant with the facts of the case stated
herein after.

t the present execution application has been filed by the parties for

meNting the order dated 08.04.2021 passed in O.A. No. 89/2021 with
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regard to illegal extraction of ground water by 536 Hotels operating in
Paharganj arca of Delhi.

3. That the present Execution Petition was listed for hearing before this
Hon’ble Tribunal on 03.09.2024, when this Hon’ble Tribunal vide order
dated 03.09.2024 impleaded the answering respondent as additional

respondent and passed directions which are as under: -

“17. Since a stand has been taken by the DJB that VDS was framed by
MoEF&CC. Therefore, we implead the following as additional

Respondent.:-

1. Ministry of Environment, Forest and Climate Change through the

Secretary. Office to prepare amended Memo of Parties.

“The Applicant is directed to serve this newly added Respondent within
three days and the newly added Respondent is directed to place on

record a copy of the VDS.”

4. That in compliance of the order dated 03.09.2024 ofthis Hon’ble Tribunal,
MoEF&CC was impleaded as Respondent No.6 by the Registry and as
such the answering Respondent made appearance in the matter through

counsel on 22.10.2024 and made submissions on_hehalf of present
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Respondent.
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e 5. That it is respectfully submitted that the issue involved in present matter
does not come under the purview of answering Respondent since, the
answering Respondent is primarily engaged in,inter alia, policy
formulation for abatement, control and prevention of pollution, prescribing
environmental standards, which are implemented through the Central
Pollution Control Board (CPCB) and State Pollution Control Boards
(SPCBs)/ Pollution Control = Corpmittees (PCCs). The
SPCBs/PCCs  are required to enforce tﬁeee staﬁdefds and monitor the
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Moo ivln Besides, the concerned State Pollution Control Boards/ Pollution
Control Committees are empowered to teke all such measures as are
deemed necessary or expedient for the purpose of protection and improving
the quality of environment as well as prevention,:control and abatement of
environmental pollution, including pollution from industries as in the

instant matter.

6. That pursuant to directions from this Hon’ble Tribunal it is submitted that
as per the records available with the Ministry, no such scheme was ever

‘“‘He ) '*"iaurxg}ed by the MoEF & CC. Therefore thelr anses no question of having
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7. That the answering Respondent craves leave of this Hon’ble Tribunal to
make any further submissions on the issue at the time when the matter is
listed and heard.

8. It is submitted that in view of the foregoing submissions, this Hon’ble

Tribunal may be pleased to pass such orders as it may deem fit in the

circumstances of the case

VERIFICATION;

\ 12ROV A
Verified at g ; g! é /| on this the _ day of November 2024 that the

contents of this reply affidavit based on official record(s) maintained and

information available in the office are correct to my knowledge and belief. No

part of it is false and nothing has been concealed there from.
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